FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S THREE LEAVES BOOKS INTERNATIONAL PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor M/S THREE LEAVES BOOKS INTERNATIONAL
PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 191 July, 2014
3. | Authority under which corporate debtor is | Registrar of Companies, NCT Of Delhi & Haryana, under the
incorporated / registered Companies Act, 2013
4. | Corporate Identity No. / Limited Liability | CIN:- U22110DL2014PTC269124
Identification No. of Corporate Debtor
5. | Address of the registered office and principal office Reqd. Off. Address :- 37, DEFENCE ENCLAVE, VIKAS
(if any) of corporate debtor MARG, EAST DELHI DELHI-110092 INDIA
6. | Insolvency commencement date in respect of | 27" April, 2021.(NCLT, New Delhi Bench-IV passed original Order
corporate debtor dated 27" April, 2021, C.P No (1B)-1281/ND/2019) for intimation
of CIRP in case of Corporate Debtor.
7. | Estimated date of closure of insolvency resolution | 23 October, 2021 (180" Days From the date of commencement
process of Insolvency)
8. | Name and registration number of the insolvency | MUKESH KUMAR GROVER
professional acting as interim resolution professional | REG. NO:-IBBI/IPA-001/IP-P00383/2017-18/10640
9. | Address and e-mail of the interim resolution | 102, B-3 PRERNA COMPLEX SHUBHASH CHOWK LAXMI
professional, as registered with the Board NAGAR, DELHI-110092.
mukesh@mijra.co.in
10. | Address and e-mail to be used for correspondence | 102, B-3 PRERNA COMPLEX SHUBHASH CHOWK LAXMI
with the interim resolution professional NAGAR, DELHI-110092.
cirp.threeleaves@gmail.com
11. | Last date for submission of claims 11" day of May, 2021,
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable.
section (6a) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | Not Applicable.
Authorised Representative of creditors in a class
(Three names for each class)
14. (@) Relevant Forms and (i) Are Available at :-_https://ibbi.gov.in/home/downloads
(i) Physical Address : Same as mentioned in point 10, and
(iii) Email IRP at : cirp.threeleaves@gmail.com
(b) Details of authorized representative are Not Applicable
available

Notice is hereby given that the National Company Law Tribunal,(New Delhi Bench-1V) has ordered the commencement of Corporate
Insolvency Resolution Process of Corporate Debtor namely M/s THREE LEAVES BOOKS INTERNATIONAL PRIVATE
LIMITED vide Order No. CP. No. (IB)- 1281(ND)/2019 dated 27" April, 2021)

The creditors of M/s THREE LEAVES BOOKS INTERNATIONAL PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 11™" May, 2021 to the Interim Resolution Professional at the address mentioned against entry

No. 10 above.


mailto:mukesh@mjra.co.in
mailto:cirp.threeleaves@gmail.com
https://ibbi.gov.in/home/downloads
mailto:cirp.threeleaves@gmail.com

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with
proof in person by post or by electronic means

A Financial Creditors belonging to a class, listed against the entry No.12 shall indicate its choice of authorized representative from
among the three insolvency professional listed against entry No.13 to act as authorized representative of class [None at present] in
Form CA

Submission of false or misleading proofs of claim shall attract penalties.

Mukesh Kumar Grover
(Interim Resolution Professional
In the matter of M/s THREE LEAVES BOOKS INTERNATIONAL PRIVATE LIMITED)
REG. NO:- IBBI/IPA-001/1P-P00383/2017-18/10640
Date :- April 28, 2021
Place:- New Delhi
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CIN: U24121DL2005PLC 143452

Registered Office: A-60, Kailash Colony, Mew Delhi — 110048
Corporate Office: KRIBHCO Bhawan, A-10, Sector -1, Moida - 201301 (U.R.)

KRIBHCO FERTILIZERS LIMITED

Viio] 7% \\ : COMPENY NOTICE Reaistered and Corporate Office; Yes Bank Tower, IFC 2, 15%h Floor, -
VIPOBRTAN feraer das (/) Union Bank gistered and Gorporsts O ik % IFC 2, 150 Tel. No.: 011-29243412, 0120-2443701
Wl Cigibas L.;} e e EHHE;'EEI ﬁﬁ#‘g’nh”n YES / BANK iy el e rl..;..":'dnr,:";.':hs;im] .Iv].':u:.'.l;:j:::-.anl':.in_ Website: www.kfl.netin | Email: query@kfl net.in
ﬂ?!ftacﬁéi 'Soﬁakiﬁv‘éﬂ?;ﬁ;’ KY-Ar = e e ‘35"1'&55&“%2%”?&*5 'H'ir S Extract of Standalone Audited financial results for the year ended on March 31, 2021
Branch address: Union bank of India, gy L ; A ; i i i i
copy, itisnot possibletoverify | [Tttt el Mew Delhi-110 001 This is i Reference to our “Publication of Notice uis 13 [2) of the SARFAESI Act, 2002" | [Regulation 52 (8), read with Regulation 52 {4), of SEBI (LODR) Regulations, 2015] )
Py, p p :
its contents. The Indian Ramprastha Colony, Ghaziabad-201011 CIN : L29112DL1963PLC004084 publshed on 2810412021 in Financial Express - English + Jansatta — Hindi. in this regard in { % in lakh)
i ) i FH DHE. u.1 En_dind‘:nﬁ 41043?9 ! PAH . MAEEDEE; tha A‘Gﬂwﬁ Haha'l'ill IE-'Pﬂt le]rn-g ftha d‘E‘E{rlmm |:|”|T||'|'|l:|'|l'at||'E‘ prug}arl.]-' alsr. na. 1 showd ba H " -?- E d d. ||I|| End d
Express (P) Limited cannot be : : Phone : 011 23315041 read as Entire Ground Floor alangwith one mezzaning (Between Ground and First floos) of Built- all Tear thae ear thae
held responsible for such . PURBLICNOTIGE Fax : 011 23311203, E-Mail - up Property Bearing No 404, Without Roof Rights, bui onland area messuring 196,67 sq Yards, | |81 | g oo o 31.03.2021 [ 31.03.2020 | 31.03.2021 | 31.03.2020
This is to inform that title deed belonging i | | oomofiance officeri@shrirampistons.com Situated in e layout Plan of UP Samaj Co-optative House Building Socity Ltd, Knawn as No. (Unaudited) | (Unaudited) | (Audited) | (Audited)
contents, nor for any 108s O 1 - e e e o Kumas ver | | Website : www.shrirampistons.com | |Despat, Piampura. Dehi - 10034, Owned by Mrs. Vania Garg. Norh - Plot Nod3, West-| | [T oo o Geration 1,10,234.14 |1,25,433.04 [2,17,686.32| 2,50,612.78
damage incurred as a result of Singhand Mrs. Mundrash Wio Kumar Veer | | "o hereby given pursuant to Road 30 F. wids, South - Service Lane 15 Ft wide,, East- Senice Lane 15Ft Wide, & Al ofMis : : . it il e i o Sl e i L
t ct ith . L'E"n;g maﬁ?a?[;aﬁg:rﬁ‘:'g "E‘aih? Enira:lt quuhhm 47 of SEBI (Listing t}hhualm Harish Chand Shiv Kumar lhe -:Ies_-:"..ipljun of Immovabla progerly should be read as “Enfire 2. | Net Profit | (Loss) for the FPEEII'_'III!
ransactions wi (_:o?pzmels, e ;Try il pioetsor ™= | land  Disclosure = Requirements) Seignm F'“'”tf"'i:'h"g”“ﬂ il ”mﬂmmﬁ'E;.“}fmhgﬁfﬁ?ﬁd:}mrnﬁ'm?nﬁ":& (before Tax & Exceplional items) 469.01| 1.884.92 679.31 (94.19)
associations o InAIVIQUIS I 1565 gq yrds has been tostfrom our Bank, A | | Regulaions, 2015, that the meeting of the .E:mem?;ﬁw his cut o botal fand meing 279,55 Se. Y. siuaiad In e speroved cabry] | 2| EXceplional flsme-axpense —| 266739 —| 2.667.39
advertising in its newspapers areinformed that if any one find the saidtite | | Board of Directors of the Company will be ek - e e it :
Y Soad Gindhy relire the o Bank | |held  Bheoudh  vid sk known as Punjabi Bagh, New Delhi. Cwned by Mrs Vidya Devi & Mrs Usha Goel (Alias Usha 4. | Net Profit / (Loss) for the period before tax
or Publications. We therefore s m'"g;’" m_"lz ruir|:lu1b-e nu:i?a??hat I_?;[ﬂﬂﬁ';j 1 ETBB thh- :;13& E&g?:am? . quu-.g Rani), Marth Séirﬂpeﬂ‘f built an Piat na. 11, South - Property Built on Plot no, 7, East - Read No (after Exceptional items) 469.01| (782.47) 679.31| (2,761.58)
: ! Office 2., Wesl- Servce Lane.” _
recommend that . reanrS ay ?jﬁfdﬁdﬁum be granted againstihe | | Company) on Friday, ?‘;‘]Hag, 2021 to ﬁmaﬁ';memﬁﬁl F;ms&mnm“w,, reriain £ama. 5. | Net Profit | (Loss) for the period after tax
make necessary inquiries | | S5t EEeRE e Ramprastha Branch iﬂﬁ' - r:igfrg:ulmﬂwﬂtmhgﬂgﬂ 5| [Date:28.042021, Placa: Now Deihi Authorized Officer, For Yes Bank Ltd (after Exceptional items) 469.01| (78247)|  679.31| (2761.58)
before sending any monies or ending March' 2021 and to consider B. | Total Comprehensive Income for the period
entering into any agreements dividend, if any. The said notice can also| T T R T T T T T - [Comprising Profit / {Loss) for the period (after tax)
with advertisers or otherwise b scomee o Conperys vebele g " mmﬁﬁ’nﬂ; é:'{:ﬁ';:::::;:f“::m;fgmﬂﬂ and Other Comprehensive Income (after tax)] 531.05| (102385)|  62156| (3,002.96)
: : : above. /-] (Naveen =B : -
acting on an advertisement in Alternate Company Secretary CIN: U74900DL1982PTC01 3904 7. | Paid up EEIIJI["_l' Sl"!EI'E Cﬂpltﬂl . 47 993.92 | 47 993.92 4?59‘392 4799392
any manner whatsoever. Place : New Delhi A-10343 Registered Office: Unit No. 4, Plot Ne.; 1, $.D. Shoppers Arcade, Block F, B. | Reserves [excluding Revaluation Reserve) (2,381.40) | (3,002.96) | (2,381.40)| (3,002.96)
Dated: 2™ April, 2021 Community Center, Sector 9, Rohini, Delhi 110085 8. | Net warth 4561252 | 4499096 | 4561252 4499096
Email: resolvesipl@gmail.com | Website: servelindia.com 10.| Paid up Debt Capitall Qutstanding Debt 5064127 | 5284018 | 59641.27| 52,840.18
NATIONAL WATER INFORMATICS CENTRE Addendum to Public Notice of Servel India's 38™ Annual General Meeting: [RIKAREE A NN LE L 131 117 131 17
Department of Water Resources, RD & GR In furtheranca to the notice issued dated 3rd April, 2021 and in view of lock down | | |12.| Eamnings Per Share [of Rs. 10/- each)
Ministrv of Jal Shakti declared in Delhi due to out brake of second wave of Covid 19, This istoinform all | (for continuing and discontinued operations) -
y the shareholder that in view of the prevailing circumstances, it has been decided 1. Basic: 0.10 (0.16) 0.14 (0.45)
4th Floor (S), Sewa Bhawan, R K Puram-1 - to conduct the Servel India’s 38th Annual General Meeting (AGM) of the | 7 Diluted: 0.10 (0.16) 0.14 (0.45)
Delhk- 110065, Incia e e e s s o | Dot g e
Request for Proposals (RFP) b S e . 14.| Debt Service Coverage Ratio 0.28 0.95 0.35 0.67
for Detail offink of webex meeting: 15.| Interest Service Coverage Ratio 2.25 2.06 191 1.66
"Hiring of MeitY empaneled cloud service provider for hosting of WIMS" webex meefing I0: Note:

Following Request for Proposals (RFP) has been invited by National Water Informatics Centre
(NWIC) under National Hydrology Project from eligible bidders.

RFP ] Concerned Officer
‘National Competitive Deputy Director, NWIC
Bidding (NCB) 4th Floor (S), Sewa Bhawan,

hifps:/fservelindiaprivatelimited. my.webex.com/meet/ipri 5873866 10

Password: meeting

Members, who have not registerad the email address so far or want to change
their email, are requested fo register/change the same with the Resolution
Professional of the company by sending mail on reschvesiph@gmail.com. b.

a. The above is an extract of the detailed format of annual financial results for the year ended on 31.03.2021 filed with the
Slock Exchanges under Regulation 52 of the SEBI (Listing Obligations And Disclosure Reguirements) Regulations,
2015, as amended. The detailed audited financial statements are available on the website of the Stock Exchange i.e.
www.bseindia.com and on the website of the Company i.e. www.kfl.net.in.

The annual financial results have besn reviewed by the Audit Commitlee and approved by the Board of Directors in its

Important Date

Start date of download
Publication Date

Hiring of MeitY empaneled |R K Puram, Sector -1, (20/04/2021), 09:00 Hrs (IST)) For Servel India Private Limited | meeting held on 28.04.2021. The Statutory Auditors of the Company have given their report on the financial results for
cloud service provider for |New Delhi-110066 Last date of Submission T B Agafﬂd;; | the yearended on 31.03.2021. _ . _
hosting of WIMS" (IFB No: |Tel: (91-11) 29583273 May Refer to E Procurement Placs: NemIDe;i Resolution Profassional | | & The results have been prepared in accordance with the Indian Accounting Standards (IND AS) as prescribed under

Section 133 of the Companies Act 2013 read with relevant rules issued thereunder,

Figures for the Half year ended March 31, 2021 represent the derived figures between the audited figures in respect of

financial year ended March 31, 2021 and the published unaudited figures for the half year ended September 30, 2020

which are subjected fo a limited review by us, as required under the Listing & figures for the Half year ended March 31,

2020 represent the derived figures between the audited figures in respect of financial year ended March 31, 2020 and

the management certified unaudited figures for the half year ended September 30, 2019 which are not subjected to a

limited review or audit.

g. For the items referred in sub-clauses (a). (b), (d) and (&) of the Regulation 52 (4] of the SEBI {Listing and Other
Disclosure Requirements) Regulabons, 2015, the pertinent disclosures have been made fo the Bombay Stock

: : R D L S o : Exchange(s)and can be accessed on the website of the Stock Exchanges i.e. www.bseindia.com.
E;;:E:‘r National Bank invites following tender under 2-bid | | 10 nceiious years/ period's figures have been regrouped and reclassified to confirm to the figure of the current period.

E-Tenders for printing of Bank's Annual Report For and ':'"Fb? r:{arlifhc;: F%E’Eﬁ;g::ffiﬁf rj
E- Tenders for printing of approx. 400+10% copies of bank's . e '53';_
Annual Report for FY 2020-21 from Delhi NCR based high R.K.Chopra (Managing Director)
quality offset printers which fulfill the eligibility criteria specified DIN: 0R969911
by the bank for execution of this job.

For detailed description, interested bidders may refer to the
tender document.

Tender documents can be collected personally on any waorking
day from 29.04.2021 cnward during working hours from Punjab
Mational Bank, Printing & Stationery Deptt.,, C-13 Sector-1,
NOIDA (UP) by paying Non-refund able tender fee of Rs.
1,180/~ through Account Payee Demand Draft in favour of the
Chief Manager, Punjab National Bank, Printing & Stationery
Deptt., Noida.

- Tender document can also be downloaded from Bank's e-

RFP/NWIC/2021/WIMS/
Cloud/3)

Tender ID 2021_NWIC_624736
Date of Pre-bid meeting d.

May Refer to E Procurement @ lﬂ punjob nationol bank

Tender ID 2021 _NWlC_624736 ...te name yoo can BANK mpor!
1 1ted biad ad load the R [ | | 1 the qaetalled
nteresie iaders may view an ownioa € mnequest 10r Froposal containing the detalle Hﬂ: FH’HTIEHG & ETATIGNEHY DEPARTMENT
C-13, SECTOR-1, NOIDA-201301 (U.P.)

terms and condition free of cost from the website http://eprocure.gov.in. Detailed invitation for
Tenders for printing of Bank's Annual Report for

Email: ddsw1-nwic-mowr@gov.in

- S -
TiSa SISl JAth

.. WITFEr FF O )

Bid along with document confirming compliance should be submitted by prospective bidders
online only at e-procurement website http://eprocure.gov.in as date mentioned above.

Sd/-
(Director)
National Water Informatics Centre

davp 45122/11/0001/2122

‘ll punjab national bank

CIRCLE OFFICE:
FAZILKA

Date: 26.04 2021
e TOQEEHET foOr the better Place: Noida
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)

Whereas the Undersigned being "Authorized Officer” of Punjab National Bank, under the
Securitization, Reconstruction of Financial Assats and Enforcemant of Securty Interest Act, 2002 in
Exorcise of powers conferred under section 13(2) read with Rule 3 security interest (Enforcement) Rules,
2002 issuad a demand notice on the date mentioned against the account calling upon the respective
borrower(s) Guarantor(s) to repay the amount as mentioned against account within 60 days from the dale
of notice, date of receipt of the said notice

Tha Borrower(s)/Guarantor(s) having falled to repay the amount, notice s hereby given to the
borrowar(s VGuarantor(s) and the public in genaral that the undersigned has taken Symbolic Possession
of the property(ies) described hera below In Exercise of the powers conferred on him under section 13(4) of
said ACT read with Rule 8 of the said Rules on the date mentioned against each account

The Borrower(s)/Guarantor(s) in particular & the public in general is hereby cautioned not to deal
with the , for the amount and interest thareon

The borrower(s)/ Guarantor(s) attention is invited to provisions of Sub-Section (8) of Section
13 of the Act, in respect of time available, to redeem the secured asset(s).

DESCRIPTION OF THE IMMOVABLE PROPERTY/IES

Date of Amount
Demand Notice | Possession | Outstanding

03.12.2020 |27.04.2021 | Rs. 15,01 141.80
in Words (Rupees Fifteen Lakh Three
Thousand One Hundred Forty One and
Eighty Faisa Only) as on 30.11 2020 with
future interest wel 01.12.2020 cosis

HDB FINANCIAL SERVICES LIMITED

From o i ety of S0 C B Ragd. Office: "Radhika’, 2nd Floor, Law Garden Road, Navrangpura, Ahmedabd-380009
Branch Office: Bullding No. 59, Ist & lind Floor, Panchkuian Road, Near R K Ashram Matro, New Delhi-110001

DEMAND NOTICE UNDER SECTION 13(2) OF THE SARFAESI ACT, 2002

YOU THE BELOW MENTHONED BORROWERS, CO-BORROAWERS AND GUARANTORS HAVE ANMAILED LOAMSY FIMAMCIAL
FACILITY(IES) FROM HDE FINANCIAL SERVICES LIMITED BY MORTGAGING YOUR IMMOVABLE PROPERTIES (SECURITIES) AND
DEFAULTED IN REPAYMENT OF THE SAME. CONSEQUENT TO YOUR DEFAULTS YOUR LOAN WAS CLASSIFIED AS NON-PERFORMING
ASSET. SUBSEQUETLY, THE COMPANY HAS ISSUED DEMAND NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND
RECONSTRUCTION OF FINANCIAL ASSET AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (THE ACT), THE CONTENTS OF
WHICH ARE BEING PUBLISHED HEREWITH A5 PER SECTION 1312} OF THE ACT BEAD 'WITH BULE At OF THE SECURITY INTEREST

3 % : (ENFORCEMENT) RULES, 2002 a5 AND BY WAY OF ALTERMATE SERVICE UPON YOU. DETAILS OF THE BORROWERS, CO-
procurement portal https:/ietender.pnbnet.in and Bank's | | Shcoaveoc® Dan ACCOUNT ND. LOAN AMDUNT. DEMAND NOTICE UNDER SECTION 13(2) DATE, AMOUNT CLAIMED IN THE
website www.pnbindia.in. NOTICE. NPADATE AND SECURITIES ARE GIVEN AS UNDER

The last date of submission of the tender for Printing of Annual 1 |Mame Of The Borrower & Co-Borrowers: Lokesh Sharma, Kurnkurn Sharma and Pushpawat| Devi All AL Houge Na J-181, First Flsar,
Report for FY EGEU—EHhFDUQh Bank's e-procurement portal is Pratap Vihar, Sacior 12, Ghagziabad, Utlar Pradash 201010 ; Loan Account No. 720030; Loan Amount; Rs 25374921- (Rupaes Twenty
10.05.2021 upto 1:00 p.m Five Lakhs Thirty Seven Thousand Four Hundred Ninety Two Only): Demand Motice : 39.03.2021; Amount Claimed: Bs, 62,33,514.55

: (Fupees Sixty Two Lakhs Thiy Theee Thowsand Five Hundred Fourleen and Paise Fifty Five Onlyh as of 31-Mar-21 and future
conbraciual inferas! G achual realization tagether with incidantal expanses, cost and charges atc.. Npa Date: 04.05 201E; Details Of
Security: ALL THE PIECE AND PARCEL OF PROPERTY - PLOT N0 J - 181, 15T FLOOR, BLOCK-J, SECTOR-12, PRATAP VIHAR,
GHAZIABAD-201010, UTTAR. PRADESH PROPERTY AREA : 62.98 30 MTR. IN FAVOLR OF MRS, PUSHPA WATI, THE SAID
PROPERTY DULY REGISTERED AS DOCUMENT NO 4398, IN BOOK NO |, VOLUME MO 2064, PAGES 205-312, REGISTERED ON
(1.10.2004. Property Boundead : Easl: Flalne J-1B2, Wast: Plaolno. J-180; Narlh: Plotne_ J-158 : Sauth: Road 25 feat

Mame Of The Borrower & Co-Borrowers: PRAMOD SINGH BHADAURIAAR SUNITA SINGH BHADAURIA Both Are HOUSENO 516G
GROUND FLOOR, ANSALS CHIRAMIEEY VIHAR COLONY MEHRAULI HARSON SECTOR-D1, GHAZIABAD-201004.. Loan
Account No. 757633 Loan Amount; Rs 20000000- {Rupess Twenty Lakhs Only): Demand Notice - 31.03.2021; Amount Claimed: Rs.

Name of the Branch
Bormower| s 'Guaranatoris)/
Martgagor|s)

B/o : Kotkapura Main
Borrower : M/s JB
Rice Mills Address:
Jalaleana Road
Kotkapura Distt

Description of the

(CHIEF MANAGER)
Property/ies Mortgaged '

EQM of Commaearcial Bullding
Maeasuring 10k-Om details as 2k-4m
rect no 279 killa no 25/1-16,rect no
317, Killa no1/0-8, land measuring
1k-06m recto ne. 280, killang 21mJ1-

Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India 2
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF M/S THREE LEAVES BOOKS INTERNATIONAL PRIVATE LIMITER

i 2,040, 72545 [Rupees Twenty Lakhs Forly Thousand Seven Hundred Twenty Five and Paise Forly Free Only) &5 of 31-Mar-21 and future
Faridkot Sh. Geeta P.ai € & jand mesauring Bk-10m rect no charges and other expenses thereon el EARTICULARS contractual mbenest bl actua! realization together with incidental expenses, cost and charges eic... Npa Date: 03.10.2019; Details Of
Bansal (Partner) S/o|318 killa no 5/2/6-10 Agward angara 1. ] Nme of Corporate Deblor Wis.THREE LEAVES BOOKS INTERNATIONAL PRIVATE LIVITEDY Sacurity: All The Placs and Parcal of Progerty- HOUSE NOS1 G, Ground Floor, ANSALS CHIRANJEEV VIHAR COLONY, MEHRAULI

Diwan Chand & Reetu|construction rice seller purchase |85 Recovery affected thereafter, if any)
Bansal (Partner) W/o|vide registered sale deed no . 1423 dated 06-06-1984

Mohinder Pal Bansal Both are R/o of Bansal Street , Kotkapura Distt Faridkot. Guarantor: Varun
Kataria S/o Mandhir Singh R/o Street Number 2, Fouji Road , Krishna Nagar Kotkapura
CERLCH T SO E OM of Res. House Measuring 11.5] 03.12.2020 [27.04.2021 |Rs. 14,94 31527

Borrower : Smt.|Marla (347.8 5q yds) details as {(Housing Loan) + Rs. 1053264.59 (OD-
Sharda Singla W/o 139/942 share of land msg 18 marle HL)= Total Amount Rs. 2547579.86 In

Dinesh Kumar & Ishan|Muraba No 257 Killa No.16/2/2-
4 17/1/1/2/1-14 Khewat No 114 Words (Rupees Twenty Five Lakh

HARSON, SECTOR-01, GHAZIABAD-201001, UTTAR PRADESH Property Boundaries : North - Road, Sauth - Flat Ma 26, Eals :
Staircase, Wesi - Other

3 |Mame Of The Borrower & Co-Borrowers: BABITA GANDHI And SANJAY GANDHI Both AL PLOT MNO-5M-G GF FF 38D FLOOR, WITH
ROOF NIT FARIDABAD, FARIDABAD-121001.; Loan Account No. 30328370, Loan Amount: Rs. 31250000 (Rupees Thiry One Lakhs
Twanly Mine Thowsand Onfyl, Demand Motice - 23.03 2021, Amount Claimed: Rs. 3,793 665.07 (Rupees Thirly Seven Lakhs Ninaby
Thrae Thowsand Six Hundred Sichy Free and Paisa Saven Onby) as of Z3-Mar-21  and fulure contractual intarest Gl actual realization
together with incidental expenses, oost and charges etc... Mpa Date: 03.09.201%; Details OF Security: All The Piece and Parcel of
Property Plot Mo 5-M- 06, Ground Floge, First Floor, & Thisd Floor with Rood, Right of Eastrem Portion Back Side Masuring 1003g Yed, NIT
Faridabad, Haryana - 121001 . PROPERTY BOUNDARIES : NORTH : PROPERTY NO. 5M-5 OF OTHERS, WEST : PROEPRTY NOC.
5M-380F OTHERS, SOUTH :REMANIMNG PORTION OF FLOT MO_5M-E  EAST :ROADBOFEET WODE

19"July, 2014

Registrar of Companies, NCT Of Delhi & Haryana,
under the Companies Act, 2013

CIN:- U22110DL2014PTC269124

2. Date of Incorporation Of Corporate Debtor
3. Authority Under Which Corporate Debtor Is
Incorporated / Registered

4. Corporate Identity No./Limited Liability
Identification No.of corporate debtor

5. Address of the Registered Officeand Principal
Office (if any) of Corporate Debtor

Regd. Off. Address :- 37, DEFENCE ENCLAVE, VIKAS
MARG, EAST DELHI, DELHI- 110092 INDIA

27 th April, 2021.(NCLT, New Delhi Bench-IV passed original
Order dated 27 th April, 2021, C.P No (1B)-1281/ND/2019) for

6. | Insolvency commencement date in respect of
corporate debtor

Singla S/o Dinesh Khateni no 216 purchased vide RTD Forty Seven Thousand Five Hundred intimation of CIRP in case of Corporate Debtor. 4 |Hame Of The Borrower & Co-Borrowers: DERSHAN SINGH, BHUPANDAR KALUR ard KLULMOSAN SINGH All At Also s at: HOUSE
Singla & Dinesh No 1493 dated 31.01.2001 in the Seventy Nine and Eighty Six Paisa 7. | Estimated date of closure of insolvency resolution process| 23"October, 2021 MO-R-TIE-85 BAJ MAGAR  GHAZIABAD-201001. ; Loan Account No. 1075472; Loan Amount: Bs. 3105857/~ (Rupees Thirdy One
Sinala Ble Lachhmi ol Las b = lonal as on 30.11.2020 with future (180" Days From the date of commencement of Insolvency) La_khs Five Tl'n:u_sand Eight Hundred Sixlg,rEE'.ranDr_n‘g':l;Damand Hnt_'u:e:ﬁ.[ﬂ 2027, Amount Claimed: RE.EI.?EIE.EBJ-‘I.L‘E_ IHHFIEIE:E

g name of Smt, Sharda Singla Wio ¥) Thirty Seven Lakhs Twa Th d Thrae H d Ninety F d Paisa Two Onl f31-Mar-21 and fubure confractual inferass 1l
Marain Are Rio #373/3 interest w.e.f 01.12.2020 costs, charges 8. | Name and registration number of the MUKESH KUMAR GROVER RSN LA, TG HIONKS M) 16k 1ML RS LR M5 0y ) ERM) o i S A COMRGH MO0

Dinesh Singla back side Dashmesh
Partap Nagar ,|Public School, Near Mandir
Kotkapura, Faridket |Kotkapura.
IEEHTTT U DTl - that part and parcel of commercial
Borrower : M/s Amrit]land and Building measuring 2k-15m
Kela Rippingl|l(1663.7/5 5q. yard) situated at Dewvi
Chamber, Address:|wala Road Near Gobind plastic
Devi Wala Road. MNear|factory , Kotkapura , Distt Fandkot
Gobind Plastic Factory|owned by Rajinder Kumar Sie
Kotkapura, Rajinder|Ramesh Kumar Mahesh Kumar Sio
kumar (Partner) S/o|Gon Shanker (having Share 2k-03m)
Ramezsh Kumar R/o vide RTD Mo. 1866 Dated 02.03.2014 :
HNo.B-2-273/A (338) |and Brij Mohan Sio Tara Chand and other axpenses thereon. (Less
old Qila Kotkapura (Having share 12 marla) vide RTD Recovery affecled thereafter, if any)
Mahesh Kumar|Ne2733 Dated 29.12.2014 Bounded by East : 187'0" Anita Etc, West 1870"
(partner) S/o Gori|Reshni DeviElc, North : 80'2' Road, South : B0'2" others.

Sankar R/o Street No.4 Muktsar Road , Gobind pun, Kotkapura. Guarantor: Brij Mohan S/o Tara
Chand R/o Street No 4, Near Old Home gard Office , Gobindpuri , Kotkapura

CERENCIIE I A1l that Part and Parcel of| 14.01.2021 IET.E4.EEE1I Rs. 6,27 603

Borrower : Sh. Ankur|Residential House measuring 80 (Housing Loan) + Rs. 1099983.07 (OD-
Jain S/o Sh. Suman|Sq. Yard situated at Mohallaly \= Total Amount Rs. 17,27,586.07 In
Kumar Jain & Mehak|Sethian, Near Shiv Mandir Wall, lwards (Rs. Seventeen Lac Twenty
Jain Wro Ankur Jain|Gali, Faridkot Owned by Sh. Ankur Seven Thousand Five Hundred Eighty
Rio Mohalia Sethian,|Jain Sio Sh. Suman Kumar Jainigi, 5nd paisa Seven Only) as on
Near Shiv Mandir Wali|Vide RTD No. 2283 dated|s3q 42 2020 with future interest w.e.f
Gali, Faridkot &|06.10.2017. Bounded By East :l44 04 2021 costs, charges and other
Guarantor:- Sh |23'0" Sanjeev Jain, West : 25'F expenses thereon. (Less Recovery
Suman Kumar Jain|Sireet. North: 27'9" Sanjeev Jain & | g - 4 sharaafiar ifany)

Sio Sh. Amar Nath Jain | South : 34'3" Street
F/o Mohalla Sethian, Mear Shiv Mandir Wali Gali, Faridkot

Date : 28.04.2021 Place : Fazilka
-

- 0SBl
Publication of Notice regarding possession of property ul/s 13(4) of SARFAESI Act 2002

NOTICE
As per Order dt 24.04.2021 in
PIL NO 564/2020 passed by
Hon'ble High Court of
Motice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Inferest Act, 2002 {54 of 2002) and in exercise of
powers conferred under saction 13 (12} read with rule 9 of the Security Interest (Enfarcement) Rules, 2002, a demand notice was issued on the dates mentioned against
each account and stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice.
The Borrower having failed lo repay the amount, natice is hereby given to the Borrower and the public in general that the undersignad has taken possession of the proparty

Allahabad, all the e- auction/
sale information published by

described herein below in exercise of power conferred on him'her under section 13(4) of the said Act read with Rule 9 of the said Act on the dates menfioned against each
account.

the authorised officer in
Financial Express newspaper

The Borrower in parbicular and the public in general is hereby cautioned not to deal with the propesrty and any dealings with the property will be subject o the charge of the
STATE BANK OF INDIA for an amount and interest thereon.

dated 08.04.2021 and
The borrowers attention is invited to provisions of Sub-section(8) of Section 13 of the Act, in respect of time available to redeem the secured assels.

actual realization together with incidental expenses, cost and charges etc,, Npa Date: 03,10, 2017, Defails OF Security: ALLTHE PIECE
AND PARCEL OF PROPERTY - PROPRTY NO-R-T/E-85, GROUND FLOOR, RAJ NAGAR, GHAZIABAD-201001, UTTAR PRADESH
PROPERTY BOUNDARIES : NORTH : OTHER PROPERTY , 50UTH : FROPERTY NO T, EAST : SERVICE ROAD, WEST :ACCESS
ROAD

Mame Of The Borrower & Co-Borrowers: AJAY KUMAR. JAGWATI K And PUSHKAR SINGH A AL HOUSE NO-A-46 BK PURAR
GOVIND PURAM, GHAZIABAD-201001 Alsp is 21 ; Also is al - KHASRA NO 1635, VILLAGE SADARPLIR, PARGANA DASNA,
GHAZIABAD-201001. ; Loan Account Mo, 1088152 ; Loan Amount: Rs, 2683504/ (Rupesas Twenty Eighi Lakhs Eighty Eight Thousand
Five Hundred Minety Fouwr Only) Demand Notice - 31.02 2021 Amount Claimed: Rs. 6,120 748 67 [Rupees Skly One Lakhs Twenly
Thausand Seven Hundred Forly Eight and Faisa Sily Seven Only) as of 31-Mar-21 and fubure conraciusl interest Bl ackual realization
iogether with incidental expenses, costend charges etc,. Npa Date: 05,04, 2017; Details OF Security: ALL THE PIECE AND PARCEL OF
PROPERTY - PLOT MEASURING 13050 YRD OUT OF KHASRA NO 1635, SITUATED AT VILLAGE SADARPUR, PARGANADASHA,
TEHSIL & DISTRICT GHAZIABAD -201001, UTTAR PRADESH, PROPERTY BOUNDARIES : NORTH : Road 20 ft. Wide, SOUTH :
Othar Properly, EAST Property of Vimla Ded, WEST : Other Proparly

Harme Of The Borrower & Co-Borrowers: AVINASH GUPTA And RITA GUPTA, Both are Al K.D-107 KAV NAGAR GHAZIBAD |
GHAZIGBAD-245101, Alzo A PROPERTY MOG1T KHASREA NOGDIETE02, PILAKHWA HAPUR GHAZIABAD UP HAPUR HO.
245304 ; Loan Account Mo. 2234068, Loan Amount: s 35443680- (Rupees Thirly Fiva Lakhs Forly Four Thausand Thrae Hundrad
Eighty Eight Cnly) Demand Notice ; 37.03.2021; Amount Claimed: R, 4,565,140, 70 (Rupees Forty Five Lakhs Sidy Five Thousand One
Hundred Forty and Paise Seventy Cnly) as of 39-Mar-21 and future contracteal interest il actual realzation fogether with incidental
axpensas ool and chanes ele. Npa Date: 03.06 2015, Details Of Security: ALL THE PIECE AND PARCEL OF PROPERTY - NAGAR
PALIKA NO¥ 517, ARYA NAGAR, RAILWAY LINE PER PILAKHWA, DASHA HAPUR UTTAR PRADESH 21204 FROPERTY NOB1T
EHASHANC 1600 & 1602, PILAEHWA HAPUR GHAZIAEAD UL P HAPUR HO-245304

Mame Of The Borrower & Co-Borrowers: TAMISHA SYNTHETIC, PARVIMDER KUMAR DHAMA, SANTOSH DHAMA, BRAHAM
SIMGH DHAMA and POCJADHARA All AT H NO-83 B INDRAPLIRAM COLONY, PARTAPUR IND.ESTATE PARTAPLIR-250103, Also At
A RESIDENTIAL HOUSE MAGAR MNIGAM MNO-B8B, PERTAIN TC KHASRA NO 156 G, OLD NO-285 SITUATED AT PARTAPUR
INDUSTRIAL ESTATE, IND ESTATE PARTAPUIR-250103. ; Loan Account Mo, 370E342: Loan Amount: Rs 2500000/ (Rupeas Twenty
Five Lakhs Only) Demand MNotice : 31.03.2021; Amount Claimed: Rs. 2,744, 980,73 [Rupees Twenly Seven Lakhs Forty Four
Thousand Wine Hundred Eighty and Paise Sevendy Eight Only) as of 33-Mar-21  and future contraciual inferass: fill aciial realization
together with incidental expenses, cost and charges etc... Npa Date: 03,11 2019, Detalls Of Security: ALL THE PIECE AND PARCEL
QOFPROFERTY - ARESIDENTIAL HOUSE NAGAR MIGAM KO-8B/B, HAVING AREA 16080 YD OR 133,77 50, MTR. PERTAIN TO
KHASRAND 158- G, (OLD NO-285) SITUATED AT PARTAPUR INDUSTRIAL ESTATE INDUSTRIAL .ESTATE, REVENUE VILLAGE
AAHRONDA, PARGANA, TEHSIL & DISTRICT MEERUT - 250103 PROPERTY BOUNDARIES : NORTH ; 60/ House Rajpal, S0UTH:
G Vacant phot Bharatbir EAST 247 poltof Jagbir Singh Sirghi 7271 WEST 24/ Road
Hame Of The Bomower & Co-Borrowers; BRAHAK PAL and BABITA RAWAL A At H MNO-C-01/3 RAJIY NAGAR WARD NO-5,
GURGAON-122101, Also is gt ;- HN C-91 SANJAY GRAM, GURGAON-122001, Also is al ; KHASREA NO-EBAEMDET SIWANA
GLURGADN, GLIRGADMN-122001; Loan Account Mo, 1512327 & 1421133, Loan Amount: Rs. 100000 (Rupees One Lakh Onfy) by kzan
accounl rurmber 1512327 and b the tune of Bs. 2300000 (Rupees Twanty Nine Lakhs Only) by loan account numbes 1421133, Demand
Hotice ; 31.03.2021; Amount Claimed: Boih The Loan Account Rs 3174323.99 [Rupees Thirly One Lakhs Seventy Four Thousand
Three Hundrad Twenty Three znd Paise Ninaty Mane Only)as of 31-Mar-2021 and future contractualinterest Gl aclusd realization fpgather
with incidenial expenses, cosl and charges elc.. Npa Date: 03,02 3020 Detadls OF Security: ALL THAT PIECE AND PARCEL OF
HOUSE ND. C-81, KHASRAND, GERS 1351, SANJAY GRAK, GURGADN-122001, HARYANA
8 | Name Of The Borrower & Co-Borrowers: ROYAL FURNITLRE, KIDWAINAGAR GT ROAD, DADR| GALITAM BLIDH NAGAR DADRI,
Uttar Pradesh 203207, Also is at | LAND AREA QUT OF KHET NO 739, SITUATED AT KASBA DADRI PARGANA & TEHSIL DADRI
DISTT GAUTAM BUDH MAGAR, LI P -203207, Alse & at : LAND AREA GUT OF EHASREA MO 740 SITUATED AT G T ROAD KASEA,
DADRI PARGAMNA & TEHSIL DISTT, GAUTAM BUDHA NAGAR. UP GHAZIABAD-201002, BEGAM AYASHA 5/0 CHHIDDA KHAN
KIDWAl MNAGAR, BHAGAT FARM DADRI DADRI-20Z207, Also it at ; CHIDDA KHAN KIDWAaI NAGAR, BHAGAT FARM DADRI
GAUTAMELIDH NAGAR, DADRI-H03207, MEENL KHAN /0 CHIDDA KHAN, KIDWAI NAGAR, GAUTAM BUDH NAGAR BHAGAT
FARM, DADRI - DADRE-203207, . ROYALSANITARY AND HARDWARE G TROAD DADRI G B NAGAR, GHAZIABAD-201002., IRSHAD
AHAMAD S0 CHRIDA KHAN, KIDWAI NAGAR BHAGAT FARM, DADRI GAUTAMBLDHA, NAGAR DADRI-203207. and ALIMUDDIN
SAIFFI S0 CHHIDDE KHAMN KIDWAI MAGAR BHAGAT FARM DADR] GAUTAM BUDHA NAGAR DADRI-20320T ; Lean Account Mo.
4502527 &4T56015; Loan Amount: Rs, 4448542 (Rupses Forly Four Lakhs Forty Eighl Thausard Five Bundrad Forty Two Only) by koan
acoount nember 4592527 and to the tune of Rz, 200000 (Rupees Two Lakhs Only) by loan account number 4756818 Demand Notice :
23.03.2021; Amount Claimed: Rs 7571847 BS (Rupees Sevenly Five Lakhs Saventy One Thousand Eight Hundred Forty Seven and
Paise Eighty Five Only) as ol 23-Mar-2021 and lubure conlrachual intarest il achual realization fogather with incidantal expenses, cosland
charges gic... Npa Date; 04,12,2018; Details OF Security: Property Mo 1; ALL THE PIECE AND PARCEL OF PROFPERTY KHET NG
739 MEASURING 36.00 50, YDS, GTROAD, KASEA DADRI, PARGANA & TEHSIL DADRI-203207. DISTT GAUTAM BUDHA
MNAGAR, UTTAR FRADESH, PROPERTY BOUMDARIES : MORTH : G.T. Road , S0UTH :House of Jammaluddin EAST : Shop Chanda
(Datawaliwake] WEST : Shop Chanda [Datawas wala), Property No 2 © ALL THE FIECE AND PARCEL OF PROFPERTY LAND AREA

insolvency professional acting as interim
resolution professional

REG. NO:-IBBI/IPA-001/IP-P00383/2017-18/10640
and other expenses thereon. (Less

Recovery affected thereafter, if any)

14.01.2021 12?’-04-3021 ]F..r.. 8.77.351.03
(Cash Credit) + Rs. 1451249.74 (Term
Loan)= Total Amount Rs. 2428602.77
In Words (Rs Twenty Four Lac twenty
Eight Thousand Six Hundred Two
Rupees and Paisa Seventy Seven
Only.) as on 31.12.2020 with future
interest w.e.f 01.01.2021 cosis, charges

102, B-3 PRERNA COMPLEX SHUBHASH
CHOWK LAXMI NAGAR, DELHI-110092.
mukesh@mijra.co.in 5

102, B-3 PRERNA COMPLEX SHUBHASH CHOWK
LAXMI NAGAR, DELHI-110092.
cirp.threeleaves@gmail.com

11"day of May, 2021,
Not Applicable at present

9. Address and e-mail of the interim resolution
professional, as registered with the Board

10.| Address and e-mail to be used for correspondence
with the interim resolution Professional

11.) Last date for submission of claims

12.] Classes of creditors, if any, under clause(b) of
sub-section (BA) of section 21, ascertained by
the interim resolution professional

13.| Names of Insolvency Professionals identified to act
as Authorised Representative of creditors in a class
(Three names for each class)

Not Applicable at present B

(i)Are Available at :-https:/fibbi.gov.in/home/downloads
(ii)Physical Address : Same as mentioned in point 10, and
(iil)Email IRP at : cirp.threeleaves@gmail.com

Not Applicable at present.

Notice is hereby given that the National Company Law Tribunal,(New Delhi Bench-1V) has ordered the
commencement of Corporate Insolvency Resolution Process of Corporate Debtor namely M/s THREE
LEAVES BOOKS INTERNATIONAL PRIVATE LIMITED vide Order No. CP. No. (IB)-1281(ND)/2019, !
dated 27" April, 2021)

The creditors of M/s THREE LEAVES BOOKS INTERNATIONAL PRIVATE LIMITED are hereby called
upon to submit their claims with proof on or before 11" May, 2021 to the Interim Resolution Professional a
the address mentioned against entry No. 10 above.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person by post or by electronic means.

A Financial Creditors belonging to a class, listed against the entry No.12 shall indicate its choice o
authorized representative from among the three insolvency professional listed against entry No.13 to ac
as authorized representative of class [None at present]in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

14.| (a) Relevant Forms and
(b) Details of authorized
representatives are available at:

Mukesh Kumar Grover B

(Interim Resolution Professional

In the matter of M/s THREE LEAVES BOOKS INTERNATIONAL PRIVATE LIMITED)
REG. NO:-IBBI/IPA-001/IP-P00383/2017-18/10640

Date :- April 28, 2021
Place:- New Delhi

Buthorized Officer

>Bl RACPC GHAZIABAD Branch, 105, NEW ARYA NAGAR,

Zonal Office:1st Floor, LIC

i= allw ffem
Building,Sanjay Place, Agra

Bank of India

GHAZIABAD, UP 201003

21.04.2021 has been deferred

till further notice.
Authorized Officer

Muthoot Mercantile Limited
Regd. Office, Muthoot Floors

e To same sameae ea| |%|  Name of Accouny — [Name of Ouner ATl eG e [ M DISTT GAUTAM BUDHANAGAR, UTTAR PRADESH, PROPERTY BOUNDARIES - NORTH: G.T Road , SOUTH Lane 12 et wide
sons we have decided to close| [N®| Borrower & Address | of Property Propary Motgaged/Charged Mo Hatke ) Butkiandsg it) EAST:Lane20feetwide] WEST PlotofSeller : R

our following three branches on 1 |Sh Guru Dutt Tyagi S/o Sh Jai| Sh Guru Dutt | Allthat part and parcel of the property consisting Residential House |  19.02.2021 | Rs.5,20,817/- | | YOU THE BORROWER/ CO-BORROWERS AND GAURANTORS ARE THEREFORE CALLED LIPON TO MAKE PAYMENT OF THE ABOVE
31-07-2021. For the convenience Bhagwan Tyagi, House No - Toasi No N-453/A 1st Floor, Sector-23, Sanjay Nagar, Ghaziabad with + infarest MENTIONED DEMANDED AMOUNT WITH FURTHER INTEREST AS MENTIONED HEREINABOVE IN FULL WITHIN 80 DAYS OF THIS
of our customers who have gold 453/A 1st Floor, Sector-23, Smgahg Jai | covered areaof 33.82 sqmirs (withoutroof rights), Bounded as- East: | 27-04-2021 Sharbsiiia NOTICE FAILING WHICH THE UNDERSIGNED SHALL BE CONSTRAINED TO TAKE ACTION UNDER THE ACT TO ENFORCE THE ABOVE-
pledges in these branches can Sanjay Nagar, Ghaziabad H Noi454-A, West: Other Property, North - H No 455-A. South - Road 25 f other incidental | | WENTIONED SECURITIES

release them/continue their future 201017 Bhagwsn-Tiagi | ' (BORROWER'S ATTENTION IS INVITED TO PROVISIONS OF SUB-SECTION (8) OF SECTION 13 OF THE ACT, IN RESPECT OF TIME
loan requirements as well as other wide Xpenses AVAILABLE, TO REDEEM THE SECURED ASSETS.)

sarvices from our other branches 2 |5h Sanjay Mudgal 5/o ShGyan|  Sh Sanjay | All that part and parcel of the property consisting Flat No 28-C, 2nd | 23.02-2021 Rs 11,95 521/- PLEASE MOTE THAT AS PER SECTION 13(13) OF THE SAID ACT, YOU ARE RESTRAINED FROM TRANSFERRING THE ABOVE-
mentioned against each Prakash Sharma, H No. 512, | Mudgal Sfo Sh | Floor, Govindpuram Residency, Khasra No 19, Vill Dasna, indarast REFERRED SECURITIES BY WAY OF SALE, LEASE OR COTHERWISE WITHOUT OUR CONSENT AND ANY NON COMPLIANCE OF
1.Palam Colony - Pankha Road Patl Hazar Singh, Kasba Slana, | Gyan Prakash | Ghaziabad with covered area of 84.91 sq mirs {without roof rights) | 27-04-2021 thereon and SECTION 13(13} OF THEACT IS5 PUNISHABLE UNDER SECTION 25 OF THE SAIDACT

2 Dwarkamore - Nawada Distt Bulandshahar-245412 Sharna with bounded as: East - Sarkari Chakroad Bft Zin wide, West - Bhoomi other incidental FOR ANY QUERY PLEASE CONTACT MR. ASHISH KUMAR, PHONE: 9939260180 OR Vikas Anand 09711010384
3.Nangloi ~ Adhyapak Nagar Deagar Malik, North - Rasta 12 ftwide, South- Road 25 fi wide EXpenses Placa: Dalhi S0-

MANAGING DIRECTOR

FOR HDB FINANCIAL SERVICES LIMITED, AUTHORISED OFFICER

DATE: 28.04.2021

Date : 27-04-2021 Place : Ghaziabad

adi- Authorized Officer, State Bank of India

Fi-nanci“ ep'. in .. . .. .‘
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SIEL FINANCIAL SERVICES LIMITED

(Farmerly Known as Shriram Agro-Tech Indusiries Limited) (“Targel Company”)
Registered Office: 4th Floor, Soni Mansion, 12-B Ratlam Kothi, Indore - 452001, Madhya Pradesh, India;

Tel: +91 9893025651; Fax: NA;

Email: sielfinancialservices@gmail.com;

Website: www.sielfinancial.com;

Corporate Identification Number: L65999MP1990PLCO0T7674
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BEFORE DEBTS RECOVERY TRIBLMAL - Il DELH|
4TH FLOOR ,} Eis] TARA BLILDING. PARLIAMENT

Kind Attention- Physical Sharehold
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=1 S'lh._lrl,lmkim"i Jﬂhn..dl:r'.- 1-|'|-;i'| &
o, O-1415, Gall Mo, 14, DF, Ankur MShar, Ll:1"l Mear
ha'.ru-:'.tan Echoal, Ghazabad, UP-201102

0=2, Wijey Bishor Tivari Sio S Sata Narayan Twan o
- 1I:E-E 2nd Floor, Upadha ur“ Binck, Shasrpur,
Blanamad, Mear Metra Stafion, Qe 110052

03, Mendra Kumar Singh Ric HMa. D-1475, Gal Mo
84, DiF Arkur Vihar, Loni, Hear Majesven Schoal
Ghazisbad U 201102

Whareas Iha al:c-.'e named agpicant has nsttulad &
CisE agars! 1 P been shown o e
aasiachon lne Tntnnal thal  Is rof possizie o ssrve
wrl in ordinary wary, Thaelom, this nofice & ghen by
advertsement directing vou 1o make appesranc belo
this Tricunal on (3 052021 & 10,304 M. Take nitice fhat
i e ol wour failne o ||'||r sar o e above menliones
day before this Trbunal, the case wil be nesrd and
decded invour absence

Due ko ongoing Pandemic siustion, &l e maters will ke
laken up Fough Video Conderencing and for that
purpasa:- (A fe Adwcstalitgans shall dowraad e
Chaco Weben sppleation’ sofware 4] Meetng 1D and
Passwond for (he "r':'-:l-:hlr ol Fesaing qua s o be
taker by Regsiar Recovery (ffcer-tand Recovery
Oficer-|| shall be avaiiabie are day pior o the nesi date
DRT Offical Portal e, dibgovin under the Public Hofos
Head. (] im any exigency qua that, the Advocals’ Liiganls

follow the procedure outlined therein.

Announcement and‘or DPS and/or LoF and/or Corrigendum 1 & 2

88 R e QrOVLNEINY wheas

SEBI Reqgistration Number:

Contact Person: Amil Wanle/Gaurav Khandalwal

This Advartisament iz being izsued by Saffron Capital Advisors Private Limited, on behalf of Parmeet Singh Sood (“Acquirer1”)
and Aveen Kaur Sood (“Acquirer 2"') {Acquirer 1 and Acquirer 2 are hereinafter collectively referrad to as “Acquirers”), pursuant
to Regulation 18(7) of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations,
2011 and subsequent amendments thereto, (" Takeover Regulations") in respect of the open offer to acquire shares of the SIEL
Financial Services Limited (Formeny Known as Shriram Agro-Tech industnies Limited) (" Offer”)

Eligible Shareholders holding Equity Shares in physical form and who have not received the physical copy of LoF for any reason
whatsoever, may send request to Registrar & Transfer Agent to the Open Offer, MAS Services Limited at investor@masserv.com
and avail soft copy of the LoF, Alernatively, Eligible Shareholders may also download the soft copy of LoF from the website of
SEBI's website (www.sebi.gov.in) or Manager to the Offer, www.saffronadvisor.com or Target Company, www.sieffinancial,com.
Eligible Sharehokders are required to refer to the Section titled “Procedure for Acceptance and Settlement of the Offer” at page 26
of the LoF in ralation to inter alia the procedura for tendering their Eguity Shares in the Open Offar and are required to adhersa to and

Capitalised terms usad but not defined in this Advertisernant shall have the same meanings assigned to such terms in the Public

The Acquirers accept full responsibility for the information

contained in this Advertisement and also for the obligations of the Acquirers as laid down in SEBI (SAST) Regulations. This
Sdvertisement will also be available on SEBI's website at www, sebi govin

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

SAFFRON CAPITAL ADVISORS PRIVATE LIMITED

Corporate ldentification Mumber: U&7 1 20MH2007PTC166711

605, Sixth Floor, Centre Point. J.B. Nagar, Andheri (East), Mumbai - 400 059, India
Tel. No.: +91 22 4082 (0914-915; Fax Mo.: +91 22 4082 0999

Email id: openoffersi@saffronadvisor.com; Website: www saffronadvisor.com
Investar grievance: investorgnevance@sallronadvisor com

INBY D000711211; Validity of Registration: Permanent

(ear contie] B concemed ofical al Ph, Mo, 2374846¢
Gven undar iy hand and sesl of thi Tiburals on 3151 day
ol Blaech, 2021

=t~ By Order of the Tribunal

Place: Gurugram
Date: April 28, 2021

Saame] Corer

PUBLIC NOTICE

We Mis Wahid Enterprises
hereby announce that we have
closed our operations at our Delhi
Branch situated at: 6/283-8 Ground
Fleor Lalit Park Laxmi Nagar Delhi
110092 with immediate effect.

Anyone having an objection should
contact us iImmediately

Head office Address:
701, Tth Floor, K.L. Accolade Street
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THIS IS A PUELIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIEE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIEUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

ZOMATO LIMITED

CurCompany was incorporated as ‘DC Foodiebay Online Services Private Limited”, a private limited company under the Companies Act, 1956, 2t New Delhi, pursuant to a
cerlificate of incorporation daled January 18, 2010 issued by the Assistant Registrar of Companies, NCT of Delhi and Haryana, For details of changes in name and
registarad office of our Company since incorporation, see “Hisfory and Certain Corporala Malfters” baginning on page 154 of the Draft Rad Herring Prospectus ("DRHPY).
Registered Office: Ground Floar, 124, 94 Meghdoot, Nehry Place, New Delhi 110 019; Ted: +91 011 4059 2373
Corporate Office: Ground Floor, Tower C, Vipul Tech Square, Golf Course Read, Sector 43, Gurgaon 122 009; Tel: +81 124 426 8565
Contact Pergon: Sandhya Sethia, Company Secretary and Compliance Officer; E-malil: companysecretaryiizomato.com
Website: www zomato.com; Corporate ldentity Number: UEG0E00L2010PLE198141

OUR COMPANY I3 A PROFESSIONALLY MANAGED COMPANY AND DOES NOT HAVE AN IDENTIFIABLE PROMOTER

[INITIAL PUBLIC OFFERING OF [+] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH OF OUR COMPANY ["EQUITY SHARES") FOR CASH AT A PRICE OF  [*] PER
EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥ [] PER EQUITY SHARE FOR THE FRESH ISSUE) (“"OFFER PRICE") AGGREGATING UP TO ¥ 82,500
MILLION, COMPRISING A FRESH ISSUE OF [+] EQUITY SHARES AGGREGATING UP TO 7 75,000 MILLION ("FRESH ISSUE") AND AN OFFER FOR SALE OF UPTO
[<] EQUITY SHARES BY INFO EDGE (INDIA) LIMITED (“INFO EDGE" OR THE “"SELLING SHAREHOLDER", AND SUCH EQUITY SHARES, THE "OFFERED
SHARES") AGGREGATING UP TO ¥ 7,500 MILLION (“OFFER FOR SALE", AND TOGETHER WITH THE FRESH ISSUE, THE "OFFER"). THIS OFFER INCLUDES A
RESERVATION OF UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ [+] MILLION (CONSTITUTING UP TO [+]% OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY) FOR PURCHASE BY ELIGIBLE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER AND THE NET OFFER
WOULD CONSTITUTE AT LEAST [+]% AND [*]% OF OUR POST-OFFER PAID-UP EQUITY SHARE CAPITAL, RESPECTIVELY.

OUR COMPANY MAY, IN CONSULTATION WITH THE MANAGERS, CONSIDER A PRIVATE PLACEMENT OF UP TO [+] EQUITY SHARES FOR CASH
CONSIDERATION AGGREGATING UP TO 7 15,000 MILLION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE MANAGERS. IF THE PRE-IPO
PLACEMENT IS UNDERTAKEN, THE MINIMUM OFFER SIZE (COMPRISING THE FRESH ISSUE 50 REDUCED BY THE AMOUNT RAISED FROM THE PRE-IPO
FLACEMENT, AND THE OFFER FOR SALE) SHALL CONSTITUTE AT LEAST 10% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

The Offier is baing made in terms of Rule 192)(b) of the Secunties Contracts (Regulation) Rules, 1957, read with Regulation 31 of the Securities and Exchange Board of
India {lssue of Capital and Disclosure Requirernents) Eegulations, 2018 ("SEBI ICDR Regulations™), through the Book Building Process, in accordance with Regulation

6[2) ofthe: SEBI ICDR Regulations. For details, see "Offer Procedure” on page 360 of the DRHF.

This public announcement is made in compliance with the provisions of Reguiation 26(2)of the SEBI ICDR Regulations to inform the public that our Company is proposing,
subject io applicable statulory and regulatory requirements, receipt of requisite approvals, market condiions and other considerabons to wndertake, an inifial public offer of
Equity Shares pursuant to the Offer and has filed the DRHP dated April 27, 2021 with the Secunties and Exchange Board of India ("SEBI) on April 28, 2021 in relation to the
Orffer. Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEB| shall be made public, for coraments, if any, for a period of at least 21 days from
the date of filing, by hosting i on the website of SEBI at www.sebigovin, website of the Stock Exchanges ie. BSE at wwwbseindia.com and
NSE at www.nseindia.com and the websites of the Global Co-ordinators and Book Running Lead Managers .. Kotak Mahindra Capital Company Limited, Morgan Stanlsy
India Company Private Linwted and Credit Suisse Securifies (India} Private Limited at wwwinvestmentbank kotak.com, www.morganstaniay.com and
wianw credit-suisse comdfinfeninvesiment-bankingapacinvestment-banking-in-indiafipo.himl and the websites of the Book Running Lead Managers i.e. BofA Securities
India Limited and Citigroup Global Markets India Private Limited at www.ml-india.com and www.onling.ciibank co.infimicitigroupglobalscreent hitm, respectively, Qur
Company invitas the members of the public to give comments an the DRHP with respact to disclosuras made in the DRHP. The public is requastad to sand a copy of the
comments io SEBI, to the Company Secretary and Compliance Officer of our Company, the Global Co-ordinators and Book Running Lead Managers and the Book Funning
Lead Managers at their respective addresses mentioned below on or befors 5.00 p.m. on the 217 day from the aforementionsd date of filing of the DRHP with SEBI

Invesiments in equity and equity-related securiies inwolve a degree of risk and invesiors showlkd not invest any funds in the Offer unless they can afford to take the risk of
losing their entire investment. Investors are advised to read the Risk Factors carefully before taking an investment decsion in the Offer. For taking an investment decision,
investors must rely on their own examination of our Company and the Offer, including the risks involved, The Equity Shares in the Offar have not been racommended or
approved by the SEBI, nor does SEB| guaraniee the accuracy or adequacy of the contents of the DREHP. Specific attenfion of the investors is invited to "Risk Factors

beginning on page 36 ofthe DRHP,

The Equity Shares. when offered throwgh the Red Herring Prospecius, are proposed to be ksted on the BSE and WSE. Forthe defails of the main objects of the Company as
contained in the Memorandum of Associgtion, see History and Certain Corporate Matters” on page 154 of the DEHP.

GLOBAL CO-ORDINATORS AND BOOK RUNNING LEAD MANAGERS

@kotak Morgan Stanley

CREDIT SUISSE

Kotak Mahindra Capital Company Limited
17 Floor, 27 BKC

Flot Mo. C - 27, 'G’ Block

Bandra Kurla Complex

Bandra [East), Mumbai 400 051

Tel: #91 22 4336 Q000

E-mail: zomato.ipof@kotak.com

Investor Grievance e-mail:
kmccradressal@kotak. com

Website: www.invesimentbank. kotak.com
SEBI Registration Mo.; INMOOOOOET04

Morgan Stanley India Company Private Limited
18" Floor, Tower 2, One World Centre
Plot -841, Jupiter Textie Mill Compound,
Sanapati Bapat Marg

Lower Parel, Mumbai 400 013

Tel: +91 22 6115 1000

E-mail: zomatoipo@morgansianley.com
Investor Grievance e-mail:
investors_india@monganstanley.com
Website: www.morganstanley.com
SEBI Registration No.: INMOO0011203

BOOK RUNNING LEAD MANAGERS
o FarnT
-
Bofa securITIES %7 [ ClTI

Credit Suisse Securities (India) Private Limited
9" Floor, Ceelay House Plot F

Shivsagar Estate, Or. Annie Besant Road

Wiorh, Murmbai 400 018

Tal: +91 22 6777 3685

E-mail: list zomatoipo@lcredit-suisse. com
Investor Grievance e-mail:

listigeallmer-bnkg feradit-suisse.com

Website: www credit-suisse convin/enfinvestmant-
banking-apacimvestmeni-banking-in-indiaipo. html
SEBI Registration No.: INMDOOO1 1161

LINK Intime

BofA Securities India Limited

Ground Fleor, “A"™Wing, Ona BKC, *G" Block
Bandra Kurla Complex

Bandra (East), Mumbai 400 051

Tel: «04 226632 8000

E-mail: dg.zomato_ipoi@bofa.com
Investor Grievance E-mail:
dg.ndia_merchantbanking@bofa.com
Website: wiww, mil-india.com

SEBI Registration No.: INMODDD11625

Citigroup Global Markets India Private Limited

1202, 12" Fioor, First International Financial Centre
5-Block, C54 & 55, Bandra Kurla Complex

Bandra (East}, Mumbai 400 098

Tel: +91 22 6175 9999

E-mail: zomalo ipoi@citi.com

Investor Grievance E-mail: investors.comibi@cili.com
Website:

www.online.citibank, coinim'citgroupglobalscrean kit
SEBI Registration No.: INMO0OO 10718

Link Intime India Private Limited
C-101, 247 Park, 17 Floor

L.B.5. Marg, Vikhroli West

Mumbai 400 083

Tel: +91 22 4818 6200

E-mail: zomatoipo@linkintime con
Imvestor Grievance e-mail:
romato.poi@linkintime.co.in

Wabsite: wiwsy linkintime. oo n

SEB| Registration No.: INROOOOO405E

All capitaized berms used herein and not speciically defined shall have the sams meaning as ascribed fo them in the DRHF

Place: Mew Delhi
Date: &pril 28, 2021

For Zomato Limited

On behalf of the Board of Directors

Sdl"

Company Secretary and Compliance Officer

Zomate Limited is proposing, subjact to applicable statutory and regulatory reguirements. recaipt of requisite approvats, market conditions and other considerations, o
undertake an initial public offering of its Equity Shares and has filed the Draft Red Herring Prospectus dated April 27, 2021 with the Securities and Exchange Board of India
["SEBI") on April 28, 2021. The Draft Red Heming Prospecius shall be available on the websites of SEBI, BSE and WSE al wew.siebi gov.in, www bseindia.com and
woww.nseindia.com, respeciively, and on the websites of the Global Co-ordinators and Book Munning Lead Managers ie. Kotak Mahindra Capital Comgany Limited,
Morgan Sfanley India Company Private Limited and Credit Suisse Securities {India) Private Limited at wenwinvesimentbank kotak.com, www.monganstanley.com and
www.credit-suisse comifin‘endinvestment-bankingapaciinvestment-banking-in-indiafpo.himl and the websites of the Book Running Lead Managers i.e. Bofh Securities India
Limited and Citigroup Global Markets India Private Limited at www.mb-india.com and waw.online ofibank.co.infiim/stigroupglobalscreent hitm, respeciively. Potential
investors should note thal mvestment in eguity shares involves a high degree of risk and for defails relabing fo such nsk, see the sechon tlled "Risk Factors” of the EHE. when
filed. Potential investars should not rehy on the Draft Red Heming Prospectus filed with SEBI for making any mvestmeant decision,

The Equity Shares have not been and will nof be registered under the L5, Securities Act of 1933, a5 amended ("Securties Azt or any state securities laws in the United
Stales, and unless so registered, may not be offered orsold within the United Siates or o, or for the account or benedit of, LS. persons |25 defined in Begulation S under the
Securfies Act), except pursuant to an exemplion from, or in a ransaction nod subject to, the registration requirements of the Securities Act and in accordance with any
applicable U5, state securities laws. The Company has not registerad and does not intend to register under the U5, Investment Company Act of 1940 (Investment
Company Act’). Accordingly, the Equity Shares are being offered and sold (1) to persans in the United States or to, or for the account or benefit of, LS, persons, in each
case that are both “qualified institutional buyers” as defined in Rule 144A under the Securibies Act and “qualified purchasers” as defined under the Investment Company Act
in trangacbons exampt from or nol subject 1o the regestration requiremants of the Securities Act and in reliance on Section 3{c)(7) of the Investment Company Act and (ii)
outsida the United States to non-U.5. persons in offshore transactions in reliance on Regulation 5 under the Sacurities Act and the applicable laws of the jurisdictions whare

such offers and sales are made. There will be no public offering in the United States.
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